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ORDER

PER MANISH AGARWAL, AM:
This appeal is filed by the assessee against the order of Learned

Commissioner of Income Tax (Appeals) (‘the CIT(A) in short), dated 24.03.2024
for Assessment Year 2009-10.

2. None appeared on behalf of the assessee and Ld. Sr. DR appeared for

the Revenue.

3. Heard the Ld. Sr. DR and perused the record available. From perusal of
the impugned order, it clearly shows that the despite of giving various
opportunities of hearing, the assessee failed to make any submissions or filed
documentary evidence in support of her claim. Therefore, the Ld. CIT(A) was
compelled to disposed of the appeal of the assessee by confirming various
additions made by the Assessing Officer. Before us also, the assessee has not
come forward to dispute the order of Ld. CIT(A), however, when the assessee
has filed the appeal before the Tribunal, it seems that she is vigilant to

represent her case before the Tribunal. Considering the facts that assessee
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has failed to make any representation before the Ld. CIT(A), in the interest of
justice, we set aside the order of Ld. CIT(A) and restore the matter back to his
file for fresh adjudication after affording reasonable opportunity of being
heard to both the parties. If the assessee fails to represent her case or furnish
any documentary evidences, the Ld. CIT(A) is free to decide the issue on

merits.

4. In the result, the appeal of the assesse is partly allowed for statistical
purposes.

Order pronounced in the open Court on 25.06.2025.
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